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In the Chhattisgarh High Court

Case No : Writ Petition (S) No. 5730 Of 2019

Sonmantari Kujur APPELLANT

Vs

State Of Chhattisgarh And Ors RESPONDENT

Date of Decision : 05-08-2019

Acts Referred:

Citation : (2019) 08 CHH CK 0039

Hon'ble Judges : P. Sam Koshy, J

Bench : Single Bench

Advocate : Parag Kotecha, Chandresh Shrivastava

Final Decision : Disposed Of

Judgement

P. Sam Koshy, J

1. Challenge in the present writ petition is to the order dated 12.7.2019
(Annexure P-1) whereby the petitioner has been transferred from Sub Health
Centre, Amapara (Patna) to Sub Health Centre, Sonsh (Khadgawa) under District
Koriya, Chhattisgarh.

2. Contention of the petitioner is that she has been shown to be transferred on
mutual request with one Smt. Indrawati, however neither the petitioner nor the
said Indrawati had ever made any application for transfer and therefore the order
of mutual transfer of the petitioner with the said Indrawati is bad in law.

3. Given the said fact that the petitioner has made, subject to verification of the
said fact, the writ petition as of now stands disposed of with a direction to the
petitioner to file an appropriate fresh representation within a period of 10 days
from today to respondent no.2 who in turn shall scrutinize the same and after
verification shall pass a fresh order.

4. Till a fresh order is passed by respondent no.2 on due verification of the fact,
the transfer order so far as the petitioner is concerned shall not be given effect to.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/sonmantari-kujur-appellant-hash-… Page 1 of 2



5. The writ petition stands accordingly disposed of.
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